ama mErGOVERNMENT OF INDIA
T warAa MINISTRY OF RATLWAYS
(e am2) (RATLWAY BOARD)
No. 202481117 New Delhi, dated 277022025

To.
The Registrar General(s).
I'he Supreme Court of India. Delthi- 110001,
High Court of Allahabad. Allahabad- 211001
High Court of Andhra Pradesh. Nelapadu, Amaravan- 322237
High Court of Chhattisgarh.
High Court of Delhi. New Delhi-110001.
High Court of Caleutta. Kolkata-700001,
High Court of Bombay. FFort. Mumbai- 400001,
High Court of Gauhati. Uzan Bazar. Guwahati-781001.
High Court of Gujarat. Sola. Ahmedabad-380060.
High Court of Jammu & Kashmir, Srinagar-190009.
High Court of Himachal Pradesh. Shimla-171001.
High Court of Tharkhand. Ranchi- 834002,
High Court of Karnataka. Bangalore-360001,
High Court of Kerala. Cochin- 68203
High Court of Madhya Pradesh. Jabalpur- 482001.
High Court of Madras. Chennai-600108,
High Court of Orissa. Cuttack- 733002,
High Court of Patna. Patna- 80000 T,
High Court of Panjab & Haryana. Chandigarh-160001
High Court ot Rajasthan. Jodhpur- 342001,
Iigh Court of Sikkim. Sungava. Gangtok- 737101,
High Court of Uttaranchal. Nainital- 263002,
High Court of Telangana. Hyderabad- 500066.
High Court of Tripura. Agartala-799010,
High Court of Manipur. Imphal-795002.
High Court of Meghalaya. Shillong-793001,

1. I'he Secrctary. M/o Law & Justice. Shastri Bhawan. New Delhi. &

M. Chairman. Railway Claims Tribunal (RCT) 13713 Mall Road. PB/Delhi-1 10054,
Sub:  Filling up of the post of Judicial Member in Railway Claims Tribunal (RCT).
Sir

Please find enclosed a copy of advertisement o {ill up 06 posts of Judicial Member one each at
Delhic Chandibharh, Ahmedabad. Jaipur, Chennat and Ernakolam in Railway Claims Tribunal (RCT) and
wide publicity may be given among cligible candidates 1o facilitate carly and optimum number of

apphications.

! IUis requested that applications in the prescribed format along with requisite documents of willing

[ewid.. 2]-




Judicial Ofticers who would be sui

be sent by 0170472025 10 the undersi

Enel-As above

sconsidered for appoimtment 1o

he above post may please
3 ."l'

s P

)

(Amit kumar Tripathi)
Under Seeretary/SM

Railway Board

ay

1. Registrar, Railway Claims Tribanal (RCTY 137150 Mall Road. PB/Dethi-110054 twith request to
upload this on homepage 6t RCT and 1o circulate the Vacaney Natice among ali the Benches of

RCTY.

it




F.No 2024710117177

A TEEGONV ERNMENT OF INDIA
A mmAa MINISTRY OF RAILWAYS
(T arz) (RATLWAY BOARD)

Dated. 27/02/2023

\acaney Circular

Subject: - Selection for the post ofJudicial Member in Railway Claims Tribunal-reg.

I Tribunal:- I'he Railway Claims Tribunal (RCTy is a Statutory authority established
under Ratlway Claims Iribunal Act. 1987 10 hear various cases’appealsundertheRailway
Claims Tribunal Act.1987. Headquarter issituatedat Delhi and its 23 regional Benches
aresituatedat 21 locatons — one cach at Chandigarh. Allahabad. Lucknow. Gorakhpur.
Kolkata. Bhubaneswar. Patna. Ranchi. Secunderabad.  Bhopal. Nagpur.  Bangalore.
Chennai. Ernakulam. Amravat. Ahmedabad. laipur. Varanasi. Guwahati and two each at
Delhi & Mumbai.

2. Vacancy:- Applications are being invited tor 06 posts of Judicial Member in RCT.
'he locations for these vacancies are once cach at Delhi. Chandigarh. Ahmedabad. Jaipur.
Chennai and Ernakulam

Note: However. the number of vacancies and locations are tentative and may change

depending upon administrative requirements.

3. Qualification:-The qualifications.  eligibility. salary  and  other  terms  and
conditions of the appointment of a candidates will be governed by the provisions of the
Iribunal (Conditions of Service) Rules. 2021 Tribunals Reforms Act. 2021, and the
applicants are advised to go through the same before applyving for the vacancies.

It may be noted that the eligibility conditions including qualifications would be

reckoned on the closing date of vacancy notice.

4. Procedure for selection: -The Scarch-Cum-Section Committee constituted under
the Tribunal Reforms Act. 2021, for recommending names for appointment to the said
post shall scrutinize the applications with respect to suitability of applications for the post
by giving due weightage o qualification and experience of candidates and shortlist
candidates for conducting personal interaction. The tinal selection will be done on the
basis of overall evaluation of candidiates done by the Commitee based on  the
qualification. experience and personal interaction.

3. Application Procedure:-Applications ol cligible and  willing  officers  are
requested through proper channel (wherever applicable) and are accompanied with (i) bio-
data in the pro-forma at Annexure-1 (i) Certificate to be furnished by the emploverhead

of offices forwarding authority as in Annexure-11 (iii) clear photocopies of the up-to-date
CR/APAR dossier of the officer containing CRAAPARS of at least last five vears duly



H 3 3 - an
attested by a Group A officer (v cadre clearance (v mteat certthicate cicarance from

BTN rroon 1A inlinar wele i Annesure-T iviy statement eivine details of major
vigtlance and disciphinary angle as m Annexure-111 (v statement giving dactals ol majed

or minor penaltics. i any. imposed on the officer during the fast ten years. o the following

address. so as w reach this otfice latest by 010472025 -

Shri Amit Kumar Tripathi
U nder Seerctary/Service Matters (SV)
Railway Board,
Room No. 211 (A),
Rail Bhawan, New Delhi-110001

b, No TADA will be admissible to  the candidates o be  called  for
interview interaction. The candidates are required 1o make own arrangements.

7 Advertisement and  Prescribed application form can be downloaded  from
Ministry's website s andinnraibyavs. ooy in vaibv sy board /Railway Claims
Fribunal™s websitehip

8. Any application reccived alter due  date as well as  without  necessary
Annexurc(s)incomplete application as mentioned above for whatsoever reason will not be
entertained and no communications will be entertained in this regard.

?
;

Encl: As aboyve. M{}j):y} y? s0iP
(An&it Kumar Tripathi)
Under Secretary/SM
Railway Board
(e-mail 1D~ akt tripad
Feles- 0147




1.

WIgel #. 2024/5(30-11177
T ai&@T GOVERNMENT OF INDIA
& "@IET MINISTRY OF RAILWAYS
(It d'2) (RAILWAY BOARD)

festra 27/02/2025
feg aftaz
YT - IF ¢1ar IS WT A §eEg ~AMAF & g QW 99 & gae A

LR R R 2]

HOSOT- I Zra AT (GIRER) U @iafas wifueter 2 fRd @ ar
yfuwr sfefs, 1987, & s faffea amdsdal & gaag & fOv @
grar Weeor sfRufaas, 1987, & 3iddd wufda fear smr an g@esr gearay
feodh & fovg ¢ 3k sg& 23 oy =adls 21 &= ) - 93978, SAgERE,
TGAS, IRWYT, FIAHCN, A, T, T, fGsherare, HUTe, ARTR, d979F,
Yo, UONhSIH, 3FRIEd!, HgAENE, AR, GRIOMHY, JEEET Jedd # UH-Udh JaT
feeelt dR Aag yedw # @ mamadie fEud B

AFT - I zZrar #OEwor A gery =fds & 06 e & Qv mes maAfg
for o1 @ 81 3= Rigaat & Qv vum foeeh, adnme, dgweEr, JOR, BEE
IR wonEEH A UH-UF §

feoguY: grenfas, Rfgaat & gear 3R ca= ganfag € U yuraas HTaegFwars!
& HTAR goA aRada frar o gehar gl

g - 3Ffiear A AgfFa & AU HgarT, grEan, dad AR Hed fAeue ve ad
sftrtor (@ar & o) A, 2021/FfEET guR HRETS, 2021, & graurEt
gary afad gnfl, 3a: IFeart ® 98 dee & aar ¢ 5 RfEFasr & v
HTdeA X § 98 3ad & FTT o |

Tg @ e s & wéa e amar #1 od RFa gmen & wfaw [/ @
A=y g

Fga H 9fFAr - 3Fd ge W AgfEa & A am & Beier g siftee qur
yRfEEs 2021 & gga afed @F-gg-fager @@y srdeart & agar #k
A H 3T Aged & U U F AU HdEA B ITgFAAT F Hay H Ided-
g A& T FEN R FfFqra aadid #= F o I3FEdEan) # oaiefoee
| faE e FAA garr IEdeErt 1 dewan s Wk aafddea
aradid & HUR 9 f6U a0 @5 Aramas & HUR 9 fRan Sree)




¥raga wfean- ura 3T gzaw SO & HhEd g shd aeas 8

Aty B A Jid B HR 343 @iy (i) dEeddae-l # BT AT UwIET B H1adgH

(ii) HFeFAE-I| & FAAR DA/ RIS GHWIE0T GO aarm gedd &
S e gETeTYE (i) e 1 semas s Ruded s Sifder & s

. s 4 e S, K e S p®s S N, R SR . THEN. = - T = oo TR e R
WIETHTA, TOT8# &3 d &3 U8dE 5 ¥ & Myl RUIZ/UQIUHR HiFHGH

IR G0 gHg & usl) cann fafued geanfad far arar 21 (v) g@e ety
(v) Helelae-lll & HFEN Fdhar AN yFuwEs gt #@  @egiEasl
YHIOTTH/FAAE (vi) Uod 28 aul & i #iUsy qv &g 9 &8 a1 o)
pLY

el afe #:13 gl & fAau Feiafaa gad @ #8930y e s 8
afes gg 2y FrTaa # 01/04/2025 @& 929 AT -
o

Y

At 3fra FaAR Fardr
ey wira/dar #Fe (THUH)
g a8,

FAU F. 211(T),

W w94, a5 fGea-110001

gleflehy/aiddid & v garw v 3rdlgany & fore &g amEr smdfas s &g
AL BT 3FAIART @ FIA ZIFEAT ¥FT aXA1 g

fasma= k2ing i Hrdee a HATHTT #r aaase
www.indianrailways.gov.in/railwayboard/ Y&@d a1 #iOsyor $1 JEa@Ee

http://Claims indiarrail.gov in/ict index jsp & 813dd8 fFar 31 @aar gl

fordt &t gog @ AU RY § g gcg g9 g &l o 3maea a1 Hags

HefolaaAen(hl) & AR Hdesr 99 W faun #@ fFar Smeen 3 A @ 39 gy

# & sf geR & TR W faEr A s

I

et ds"
-7 i¥8y

1 _f,«ﬂ‘}'"

ordas - aATad «’V,wj
4

(EAT BT - akttripathi@gov. in)
ot g ; 011/47845587
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Cadre Service [Wherever applicable]

PROFORMA

Residential

| Permanent

4

I-ducational qualification (in reverse chronological order):

Name
Date of Barth
Categorv(SC ST OBC UL
Designation Profession
Contact Detals
Address:

| —
Mobile Phone No.
I mail:

.No - Name of

U niversin

Equivalent
| Institution

= e

Degree

‘ Year of

passing

i Division

o ol marks
obtained

- Academic

Distinction

Annenure-|

Space for
photograph
duly signed by
candidate

Official ' i

Subject
Specialization




SA. Forthe experience as cinployee, Emplovment record in chronological order starting with present
Employment. list i reverse:

SENo Name & address of Desienation. P, ro Period of

ty (M

1Y L\\; C ot 8183 Py i
) Moat DUV
3 1airiNg
¢ tGovt. PSU Minisiry ‘ i
. rom fo
Department any other :

“Also indicate SUNo. m above. which s equivalent 1o Additional Secretary District Judge Additional Disirict
ludze Major General (as applicable under the qualificationy or above

SB.

FeVarses

For the experience as Professional record in chronological order starting with present Engagement. st in

SENo. - Detanls of Period ot - Nature of work done”

Pratession T
i Service
L b i

- From lo

..... - 1 ; ’ = i ; i
*Such as Administration ‘Service matiers Judicial or Qusai-ludicial ‘Criminal ‘Civil Taxation ‘Company Aftairs
[-pvironmental matters ‘Finance "Accountancy ‘Economics ‘Business ‘Commerce /Management ‘Public Affairs or
any other as may be applicable. Engagement with Government. if any. may be indicated.
9. Date from which drawing the pay scale
in the grade of Additional Secretary
Diswrict Judge Addional District Judge
Major General to the Government of India
or any equivalent rank (wherever applicable ).

10. Write up on adjudicating experience
of the applicant (200 words)
[ Wherever applicable]

UL Experience alongwith briet write up in handling Detatls of Such cases

Cases before relevant Counts' Tribunals (Reported Cases UnreportedCases)
[il applicable]

12, Proof of Ixperience. including
Enrolment Registration No. As an Advocate CA et
[For candidates other than Govt. or Judicial
officers]




0.

tJ

s

P4

Place :
Date:

Annual Income along with copy of
fatest TR [For Candidates other than
Gove or fudicial Officers)

A\ rite up on 03 major achievement

(200 words cach)

Awards honouss Publications. if any

Aftihation with the professional bodies
Institutions societies or any other body

Including pohucal party

Additional information. if any. which

You would like to mention in support
of the application for the post.

DECLARATION

I certify that the foregoiny information is correct and complete o the best of knowledee and beliel and
nothing has been concealed distorted. It at any time 1 found 1o have concealeddistorted any material
intormation: my appointment shall be liable to summary termination without notice.

shall not withdraw my candidature after the meeting of the Selection Committee.

shall not decline the appointment. if selected for appointment by the ACC.

shall join within 30 days from the date ot issue of order of appointment.

am aware that in case I violate any ol the conditions mentioned at SENo.2 to - the Government of India is
likely to debar me tor a period of three vears tor consideration for appoimiment outside the cadre and in any
Autonomous Body Statutory Body Regulatory Body.

Signatare of the candidate




-

=

A\ nnesure-11
CERTHFICATE 1O BE FURNISHED BY THE EMPLOYERHEAD
OF OFFICE FORWARDEING AUTHOTITY

Certifted that the particular furmshiod Dy ST S RGN some e s e e correct

and he she possesses educational gualitications and experience mentioned in Annesure-|

It 1s also certified that there is no vigilance disciplinary case cither pending or being contemplatedagamst

him‘her and vigilance clearance issued by CVO in the enclosed Annexure (1.

His her integrity s certified.

No major or minor penalty was imposed on SHrE Smt KU --c--cesmmem s during the
fast 10 vears period.

The up-to-date attested Photostat copies of ACR'APAR ol last vears (each Photostat copy of ACR'APAR
should be attested ) in respect of Shri St R == me s e e in enclosed herewith.

Seal & Signature of the cadre controlling Authority




Annexure-111

PARTICULARS OF THE OFFICERS FORWHOM VIGIEANCE CLEARANCE IS BEING SOUGH T

(To be furnished and signed by the CVO or HOD)

Involving vigilance angle was examined
against the ofticer during the last 10
Years and i so with what result (%)

10, Whether any pumishment was awards 1o

the officer during the last 10 vears and if
so. the date ot imposition and details of
penalty (%)

LE. Is any disciplinary - criminal procceedings

or charge sheet pending against the
ofticer as on date (i so. details to be
furnished. including reference number, i
any ol the Commission)

. Name of the Officer tin full)
). Fathers name
3. Date of Binth
4. Date of Retirement
5. Date of entry into service
6. Service to which the ofticer belongs
including batch year cadre cte. .
wherever applicabic
7. Positions held (During ten preceding vears):
{ . | MRS S - =W PP B T T TP, T . | =
S.No Organisation Desienation & Administrative From o
{name m {ull) Place of Posting+ Nodal Ministry
epartment coneerned
Department wd
(in case of officers of
PSUs ete.)
| |
. - 4 S—— | SO T
- L
8. Whether the officer has been placed on
the agreed list or list of Officer of
Doubtful Integrity (if ves. details to be given)
G, Whether any allegation of misconduct




UM icer as on date ¢ so. details to

U vigitance Clearance had been obtained from the Commission in the past.

tor the peroad thereafter

Date:

the intormation may be provided

(INAME AND SIGNATURLE)




